o e ¥ wer-33004/99

REGD. NO. D. L.-33004/99

s SISTdA
Che C'Sazette of Judia

EX'IRAORDMRY
W I —@UE 3—I0-TE (i)
PART I—Section 3—Sub-section (ii)
- WfUHR | weehm
PUBLISHED BY AUTHORITY

A 966 ] 7§ Teeell, ggwafmw, staqa 23, 2003 /4100 1, 1925
No. 966) NEW DELHY, THURSDAY, OCTOBER 23, 2003/KARTIKA 1, 1925

v i 3eeT e
(g favmr)
s

¢ fwett, 23 sy, 2003
wam 1227(3).~ I & e e & ﬁma‘sm wm%aﬁmmﬁm
AT & AT WO BLIT 720 (¥) aE 21 I, 1005 T UANT BN > 6T Yo K
7ol gardt ¥ wen! foMe wRifad wiE € ok amfiga werl |y Rifde sl afw
oY, AR Y Gl &1 ST fefe w1 & fag iy vwE, P @Eed
- frrEm s fadem) st 1063 & e FT I P @fad Feam sie Frliem)
399, 1064 & SUfTT (2) & 129 11 & INFFIR TRA TRHR- P ORI 3 IR =310,

aftrsy R & Jew WO WLAM4035 () O o fHaER 2003 & BRLURG D IWTH
JWERN AT - 2 |, W - 3, 9u@e - (i1 ) ¥ yoifde fmm e,

mmwm@mmmaﬁaﬁmm o ¥ Jaq ey @
wﬂmﬁmmaﬁmﬁmmmmmmwm |

mﬁuﬂm#mnﬁﬁaﬁmﬁm#mmm@mw ﬁawerﬂ
form 2 -

3d: I€, dig W Frata (@Efad i sl flem) sftffam, 1063 (1063 &
22) 3 4 6 © gN W widedl @ W e g e friem oReg ¥ wed B @
TR, URT WOR B Mg IR SN ANy @ ard e sl yeivged wwelt aiv
7ol TART ¥ Gl O ey @A 720 () 9w 21 anma, 1006 #  Prafafaa

1
3126 GI/2003 M



2 THE GAZETTE OF INDIA : EXTRAORDINARY [Pagt I—SEC. 3G)]
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MINISTRY OF COMMERCE AND INDUSTRY

{Department of Commerce)
ORDER.

New Delhi, the 23rd October, 2003

5.0. 1227(8).— Whereas, for the development of the export trade of India,
certain proposals for amending the order No. S.0. 729(E) dated 21st August
1995, of the erstwhile Ministry of Commerce, Government of India for
prohibiting the use of substances having anabolic effect and unauthorised
substances, veterinary drugs and contaminants, other substances and
environmental contaminants in fish and fishery products were published in
part 11, sub-section (ii) of section 3 of the Gazette of India, Extraordinary, vide
Order of the Government of India in the Ministry of Commerce and Industry,
Department of Commerce, under S.0. 1035(E) dated the 9™ September, 2003,
as required under sub-rule (2) of rule 11 of the Export (Quality Control and
Inspection) Rules, 1964 made under the Export (Quality Control and
Inspection) Act, 1963;

And, whereas, the objections and suggestions were invited from all the
persons likely to be affected thereby within a period of thirty days from the
date of publication of the said Order in the Official Gazette;

And, whereas the objections and suggestions received from the public on the
said proposals have been considered by the Ceniral Government;

Now, therefore, in exercise of the powers conferred by section 6 of the Export
(Quality Control and Inspection) Act, 1963 (22 of 1963), the Central
Government, after consulting the Export Inspection Council, hereby makes the
following amendments in the said Order No. S.0. 729(E) dated 21% August,
1995 relating to Fresh, Frozen and Processed Fish and Fishery Products which
shall take effect on the date of its publication in the Official Gazette, namely: -

1. In the said Order, in Schedule I after clause (g), the following shall be
inserted, namely:-

“(h) the use of any of the following substances having anabolic effect and
. unauthorised substances, veterinary drugs and contaminants and other
substances and other environmental contaminants shall be prohibited in the
culture of, or in any hatchery for producing the juveniles or larvae or nauplii
of, or any unit manufacturing feed for, or in any unit pre-processing or
processing, shrimps, prawns or any other variety of fish and fishery products,
namely:-

@) substances having anabolic effect and unauthorised substances,
namely:- '

(a) stilbenes, stilbene derivatives and their salts and esters;
(b)  steroids. '
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(i)  Veterinary drugs and contaminants, namely:-

(a)  antibacterial substances, including quinolones;
(b)  anthelmintics.

(iii)  Other substances and environmental contaminants namely:-

{a) - organochlorone compounds including PGBS;
(b)  mycotoxins; :
(c)  dyes.

Provided that the ﬁse of items at sl. No. (i}b), (ii)(a) and (B) for therapeutic or
zoo-technical purposes may be authorised by qualified Veterinary surgeons or
Fishery Scientists.”. - : '

. " [F.No. 6/2/2001-E & EP)
M.VP.C.SASTRY, J. Secy.

Note :—The principal order was published in the Gazette of India vide §.0. 729(E) dated 215t August, 1995 and subsequently
amendedvide $.0. 792(E) dated 17th August, 2001, §.0. 722(F) dated 10th July, 2002 and S.0. 464(E) dated 24th
April, 2003. :
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